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Termination of services of Bank exccutives

1944. SHR1 JAGIR SINGH DARD:
Will the Minister of FINANCE be pleased
to state:

(a) the names of Managing Directors/
Executive Directors etc, whose services
have been terminated by  Government
during the last 6 months; aod

(b} the specific reasons in cach case for
sacking the Officers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(DR. ABRAR AHMED): (a) and (b)
During the last six wmonths Government
have terminated the tenure of the follow-
ing whole-time Directors: —

Sr. Name and Designation
No.

Reasons for termination

1. Sh. V. Mahadevan,
Managing Director,
State Bank of India.

Sh. R. S. Paj,
Executive Director,
Syndicate Bank.

(&)

3. Sh. M. Gopalzkrishnaiah,
Executive Director,
Bank of Maharashtra.

For purchase of shares out of promoters’/
employeces’ quota in contravenlion of the
guidelines of the Government of India.

For purchase of shares out of promoters’
qguota in contravention of the guidelines
of Government of India and also for in-
volvement of Syndicate Bank in irregula-
rities in securities transactions.

For involvement of Andhra Bank in irre-
gularities in securities transactions.

Mzlpractices in State Bank of Indore

1945. SHRI RAM NARESH YADAV:
SHRI S. VIDUTHALA1
VIRUMBI:
SHRI PASUMPON THA.
KIRUTTINAN:

Will the  Mipister of FINANCE be
pleased to stale:

(a) whether Government's attention has
been drawn to the ‘Write up' that appeared
in Indore Samachar (Hiudi) published
from Indore in its issues of 16th June,
1993 to 8th July, 1993, interalia, highlight-

.

ing various types of malpractices, corrup-
tion and frauds that have taken place in
State Bank of Indore;

(b) if so, what is the number of cases
during the last three years where State
Bank of Indore has sanctioned loans ex-
ceeding one crore of rupees without ob-
taining guarantee therefor;

(¢) whether there is also an allegation
regarding serious irregularities in the pre-
paration of the annual accounts of the
Bank for the year 1992-53;



